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(b) Ye , iir. 

m t r h b n r f rred 
uthoritie for ap ro-

SHRI 
ini t r 
t te : 

F. RO: 
A CB be 

) betber all Ute former rul rs 
b vc decl r d tlteir Bank ace u n 

od o t r cts br ad ; 
. 

bl 1f o. the d tail tn reof ; 

not, the 
t be 

th er 

of Commercial Bank in 
ryana to non-existent firms under 

the 20-Point Economic Programme; 

(b) if o, re ';tion of Govern-
ent thereto and action ta en with 

d tail thereof ; and · 

(CJ whether a !:-.U r ey of lo ns 
advanced by all the banks in the 
country during the course the 
la t tw y r i propos d to be 
mad l detect any m re uch ca es 
and a r p rt thereof laid on the 

able of the House ? 

. l E DbPU Y I I r R N 
·1 H HNI l RY OF F1NANC 
(SHRl JANARDHANA POOJARY): 
(a) Y s. Sir. 

. I b The matt r i being looked 
mto by the Re ervc Bank of India. 

have (c) l here is n uch proposal. 

the ction 
tc ? 

n 

v rn-

f and 
defaul-

0 of V icl P · I come-
Tax in Dhanbad 

104 SHRJ A. K. ROY: wm 
the f\tlni · er of FI ANCE be pl sed 
o te : 

<a) number of cars, dumpers, 
tru k ·. bus . • otcrs, motor-cycles 
op r bog ID Dhanbad di trict of 
Bibar a.s on I st I 11uary, I 982; 

(b) numb r o f own rs of the 
bo 

(c) p re ntage of the above 
\\n r. paying income-tax as ·on 
1-1-1~2. 

(c) if so, ps ken thereon ? 




